
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: ALLAHABAD BENCH 

CIRCUIT BENCH, AT LUCKNOW. 

T.A.No. 1082 of 1987 (T) 
(4.P.No.4325 of 1982) 

Bhagwaddin Mishra 

Union of India &Others 

   

Applicant 

Respondents 

Versus 

   

Hon'ble Mr.Justice U.C.Srivastava, V.C. 

Hon'ble  Mr.A.B.Gorthi  A.M. 

( By Hon'ble Mr.Justice U.C.S., ) 

This "a transferred case under section g9 of the 

Administrative Tribunal, Act. The appliciant has filed 

two writ petition both of which were transferred to 
145- 

Tribunal. 1r..A.No. 1-5.9 of 1987 which was against the 

order putting him off the duty and terminating his 

services has been dismissed as the ground that the 

same has become infructuous as the applicant has been 
L  

reinstated back in service.by  the se ..e.teiae . A . the 

ap licant has prayed for issue of writ of certiorari 

for quashing the selection for two posti of postman 
tk  

and also for issue of mandmubtto eetwAin-i-ea-t-ifrg-erf 
it. rz-c-k tk•--ov tf" (P-it. 	la'.  el 

opposite parties to select 14,..t4*iw postman as a result 

of examination held as 22.2.1981 result of whc& 
44s 4  

was declared on 23.2.1981 and place 14-et in a proper 

ttc---: ag;,po sting accordingly. 

I. 
11A4.  Ow% 

2. The applicant was 	as extra departmental prerceemrre 
A 	0.--k L.N.240L...-4 ..1- Artmcil 	 tr".- g  
/1-- past-maste-r -in 4aack periods 4ni  1965 to 1967 and from 

1967 he is continuously 'working as such . The 

Extra Departmental agents are entitled to appear 

Contd:...2/- 
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in the examination held for selection of for the 

flr 	post of Postman and Regular Departmental Group 93' 

posts and certain norms and eligibility are 

prescribed for the same although there is no provision 

for maintainintaiting list but qualifying candidates 

not included in selection list become entitled 

to appear in the literacy test for the next year. 

The applicant appeared in the test which took 

place on 22.2.1981 the result of which was declared 

on 23.5.1981. The person5who were in continbous 

service from 1964 to 1968 were 44 selected but result 

of two posts were with held. The applicant also secured 

50% marks claries are of the post on the basis of 

seniority. In the examination for group 	post 

held on 1.8.82 in which ovosite party No.3 said to 

be senior to applicant was selected the applicant was 

asked to appear in Postman examination which was held 

on 12.9.1982. 

In the counter affidavit it has been stated that 

the applicant gave a wrong date of start tliA service in 

his application which was as a higher side and instead 

of e'dated 1971 it was mentioned as 1972 and that is 

why his name was shown as provisional.So far as the 

two posts the result of which was with held it has 

wel) stated that was reserved for Scheduled caste 

and the other for army Postal services in view of 

non availability of candidate wer carried forward. 

The marks secured by applicant did not change the 

seniority in view of provision given in P &T manual 

and that is why his claim for refixation of seniority 

and appointment in preference over others was rejected 

Contd: ....3/- 



3 : 

as the applicant did not apply for Group T' post 

he was not appointed against post in that group. 

Subsequently after increase in seats the names of 

applicant was also included in the list. In view of 

the above facts the applicant had no claim over the 

said post and the use of examination was not illegal. 

The application therefore is dismissed . 

LIZ 
V.C. 

t'e; • 	' (7( 

R.S.M. 


